3401 Constitution
[Shri Hem Raj)

and Resolutions presented to the
House on the 4th December, 1963.”

Mr, Deputy-Speaker: The question is:

“That this House agrees with the
Twenty-ninth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 4th December, 1963.”

The motion was adopted. ™

CONSTTITUTION (AMENDMENT)
BILL*
(Amendment of articles 74, 75, etc.)
by Shri Sivamurthi Swamy

Shri Sivamurthi Swamy (Koppal):
Sir, I beg to move for leave to intro-
duce a Bill further to amend the Cons-
titution of India.

The Minister of State in the Ministry
of Home Affairs (Shri Hajarnavis):
Sir, while I am not objecting to the
introduction of the Bill....

Mr. Deputy-Speaker: Normaliy, the

introduction is not objected to. Are.

you opposing it?

Shri Hajarnavis: I am not opposing
it, but I want to point out certain
_ Mr. Deputy-Speaker: No speech can
be made at this stage. The question is:

“That leave be granted to iniro-
duce a Bill further to amend the

Constitution of India.”

The motion was adopted.

Shri Sivamurthi Swamy: I introduce

the Bill.

CONSTITUTION (AMENDMENT)
BILL—Contd.
(Amendment of article 343) by Shri C.

K, Bhattacharya
Mr. Deputy-Speaker: The House
will now take up further -considera-
tion of the motion moved by Shri C, K.
Bhattacharyya on the 22nd November
1963 to amend the Constitution of
India,
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Shri D, C, Sharma (Gurdaspur):
Madam Chairman, I want to submit
very respectfully that, since so many
hon. Members want to take part in

1652 (Ai) LSD—6.
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this discussion, you will kindly extend
the time limit for this Bill.

Some Hon. Members: The House .can
do so,

Shri Hari Vishnu Kamath (Hoshan-
gabad): I only wish to make one sub-
mission and it is this. Today the third
Bil] on the list of business is a Bill to
provide for the periodical disclosure
of assets of Ministers and it stands in
my name., Last time also it was on
the list. The Committee for Private
Members’ Business has gone into this
matter very thoroughly and carefully
and has made time allocations which
were approved by the House at the last
sitting. According to that the time allo-
cation for this Bill which is at
present under consideration was 2
hours, 1 hour for the next Bill which
is my hon, Friend Shri Naval Prabha-
kar's. Out of two hours, I understand,
nearly an hour or so has been spent
already and only a few more minutes
remain.

Now, T have no objection to exten-
sion of time by a few minutes, say, 10
to 15 minutes, but T would only make
a request that the 'worse coming to
the worst I must be given . enough
time, even five minutes, to make my
opening speech on the Bill and then it
can be carried over to the next day
because under the Rules, I am told, if
it is not done. some damage may ac-
crue to my Bill as well as, to the
other Bill which stands after that, If
we extend time for this Bill by 15 or
20 minutes. or even half an hour, I
will not suffer. T would only request
very earnestlv that the Bill which
stands in my name be given sufficient
time to be moved today. and the dis-
cussion may then be adjourned to the
next day.,

Shri D. C. Sharma: T think, the con-
sensus of opinion of the House is that
the time for this Bill should be  ex-.
tended.

An Hon, Member: By two hours.
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Shri D, C. Sharma: T do not think
we stand in the way of Shri Kamath’s
Bill in any way, I do not think that
will come up' today.

N TW AuE qEA  (AAEF)
¥ firdew ag § T A faw vl o
awd § afz g oF wer wiws 35 9 |
Y- FET AT FT W FW TE AT

Mr. Chairmasi: As tegards Private

Members' ‘Bills the Chair has no power
to extend the time. But if the House
Is of opinion that the time should  be
extended, the House is a sovereigh
body.  'However, let us see if the num-
ber of speakers comes up to that level.

Shri Hari Vishnu Kamath: There is
only ‘one objection to that procedure.
Once again-I want * to make “it clear
that I am not against extension “of
time 'but it should not block the Bill
that stands in my name. It was on
the list last time, that is, 15 days ago;
it is on the list of business again today.
If the Rules are so construed that even
on the third successive day my Bil]l can
be moved, I have no objection and it
can go for the next day, But as I
understand the Rules, once the Bills
are not reached on the second day on
which ‘they are shown on the list of
business then all the Bills which stand
on the second day on the list of busi-
ness and yet are not moved fall and
they will have to go for a fresh ballot.
Last session also it happened, and so
it lapsed. Fortunately in this session
it came in the ballot and it is the
second day that it is on the list. There-
fore T earnestly request that it should
not be blocked.

Mr. Chairman: You have made it
quite clear. It will come in due course.
If it does not come today, it will come
in another ballot,

Shri Harl Vishnu Kamath; It may
not; that is the whole trouble, I am
sorTy to say that, but it seems my hon.
friendg want to block it, -
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Mr. Chairman: It will come in a
fresh ballot.

Shri Hari Vishnu Kamath: It may
not win in a fresh ballot,

Mr. Chairman: It will get a chance
in the fresh ballot,

Dr, B. N. Singh (Hazarlbagh): It
may not be balloted at all,

Shri Hari Vishnu Kamath: It may
not find g place in the ballot at all,

Mr, Chairman: We shall consider it
afterwards. Professor Mukerjee.

An Hon, Member: It can be moved
one minute before we adjourn,

Shri Hari Vishnu Kamath: I agree.

Shri H, N, Mukerjee (Calcutta Cen-
tral): Madam Chairman, though I do
not envisage Sanskrit in practical
terms as the national language of our
country to be used for all official pur-
posses, I think that the motion which
has been brought by my hon, friend,
Shri Bhattacharyya deserves the sup-
port of this House, particularly because
of a certain crisis which seems to have
arisen in our country in regard to this
language provlem, Mr, Bhattacharyya
very modestly has put up the case for
Sanskrit not to be the sole officia] lan-
guage -of our country but, if he has his
way, it would be one of the alterna-
tive languages to be used for official
purposes. And that modifies the pro= .
position to an extent which, I think,
ought to mobilise the support of this
House for his motion,

Madam, it goes without saying how
very much this country owes to the
glory of Sanskrit not only in order to
fortify our national self-respect, but
also o sustain the day-to-day inspira-
tion which ought to be there if we are
going to conduct ourselves properly in
a free India’* Our country, our State-
has for its' motto, the Sanskrit saying:

“gERe Tt A’
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Truth alone triumphs, out un truth.
And here we find:

“qieE g’

Even though it was part of the Bud-
dhistic canon, the words are patently
Sanskrit and the reason for the func-
tioning of our Parliament and allied
institutions is to see that the law of
righteousness = prevails, There are
mottoes inscribed on the walls of
Parliament House which are couched
in Sanskrit mainly because it has the
classical quality of conciseness and the
profoundest significance at the same
time. There are so many other ways
in which we can remind ourselves of
the glory of Sanskrit and how much
we owe to it. Therefore, it is by no
means inappropriate for Parliament
to try and get the feeling of the coun-
try specially in the southern parts of
our country in regard to this matter.
Though I do not agree with many of
the formulations made by those who
are enthusiastic protagonists of Sans-
krit, there is no question of the pri-
macy of Sanskrit in the cultural life of
our country. I do not agree, for ins-
tance, with my friend Swamiji when
he said that Sanskrit was the language
of the people. He said before the
Mughal period or so it used to be the
language of the people, I do not agree
with that proposition, Sanskrit classi-
cal literature itself has evidence that
even in the dramas of Kalidasa the
women and the servants talk in a dia-
lect It is not Sanskrit,

Shri Yashpal Singh: He said that it-

was before the Mahabharatha period.

Shri H. N. Mukerjee: If it is before
Mahabharatha, then it is such a misty-
period that we cannot make any posi-
tive assertion in regard to that period.
And after all, in the inscriptions of
Ashoka, what we discover is-not that
Sanskrit was being- used but prakrit
which probably at that time used to
be understood by the commonalty, but
Sanskrit was a classical language
which was learnt by the elite.. That'ig
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why in the later pericd, one of our

greatest saints Kabir had said:
§E5d § FI9H, WG qgaT A

Sanskrit is water in a well while our
own languages which we speak are
the flowing river. Sanskrit, therefore,
has a prominence no doubt. But it does
not quite belong to the people in the
sense that the languages we speak
from day to day are our very own
like the mother’s milk which we im-
bibe. From that point of view, it is
not necessary to press the claims of
Sanskrit on an exaggerated basis, I do
not for a moment deny, for instance,
that Sanskrit even today, even in de-
generate days; hag a very great posi-
tion of importance as a unifying fac-
tor, If you go to a place like Varanasi,
Sanskrit there after all is a cementing
factor of Indian life, But there again
we are taking a rather limited view
because our country is not only a
Hindu country and it was for secular
democratic reasons that our country
adopted the official language to be
Hindi and Sanskrit was not accepted.
It was mainly because of that, not
because of any animus against Sans-
krit. But it was only because of its
being rather remote from the day-to-
day avocations that we did not choose
Sanskrit to be our official language.

What Mr, Bhattacharyya is suggest-
ing is to find out the opinion of our
country in regard to having Sanskrit
as an alternative official language and
why should we not have it? Mr. Bhat-
tacharyya has pointed out, for instance,
that for ceremonial purposes, Sanskrit
might very well be used, for purpose
of the accreditation of Ambassadors,
for purposes of University convoca-
tions and admission of students into
a Degree and that kind of thing, just
a< in Oxford or in Cambridpe the
address is given in Latin—even now,
when the cnnvocation is held.  ihe
address is given in Latin which nobody
understands—we could for certain

. symbeolic reasons, the reasons of dig-
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nity, the reasons of association of our-
selves with our past, adopt this kind of
thing. But that cannot be done, he
says, unless....

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
In my own University, at the time of
convocation, Sanskrit ig used. Al] the
proceedings are conducted in Sanskrit.

Shri H, N, Mukerjee: If it is neces-
sary for legal technical reasons to
have some kind of a modification of
the constitutional provision as it is in
order to employ Sanskrit for certain
ornamental purposes, that little modi-
fication certainly ought to be done, If
it is not necessary, if ceremonial em-
ployment is possible without any kind
of modification, naturally the position

can be clarified by Government and
by the elicitation of opinion we can
get the position even clearer  still.

Therefore, my feeling is that here is a
proposition which ought to be support-
ed. After all, Sanskrit has been a
cementing factor. Muslim scholars have
studied Sanskrit very carefully, nct
only-the Arab scholars like Alberuni
but Muslim scholars who have func-
tioned in our country even in the
Mughal period, What Darashukoh
tried to do by getting a synthesis of
Indian learning and Muslim learning
is a kind of thing which we shall never
forget, And after all, it is necessary
to remind ourselves of the roots of
our inspiration as far as our work
today is concerned. I sometimes hear
accusations against our country that
humanism is a phenomenon which is

alien to India; because we have had a-

caste-ridden society, the idea of huma-
nism is not there at all. I do not
know. I cannot go into this matter in
any detail. But after all in the Maha-
bharatha we find that wonderful sen-
tence:
“q ey Feadt fg s

There is nobody greater than man.
Man is a measure of all things. This
kind of statement we get in our own
scriptiires, and ‘even when pauranic
rites and ceremonies are performed,
rites and ceremonies which are inter-
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polated so ito speak with the implica-
tiong of the caste system, we find won-
derfully sublime statements: [:r ¢<ain

ple, such a sloka as that which goes
like this:

“srafarer: afe a1 wertaeat Tl ar |

T oY PEOSE @ arang<]

gfa:n”
—the idea of everybody getting puri-
fied only because of a certain kind of
spiritual cleansing that can take place.
This is mentioned even in the perform=
ance of those rites and ceremonies
which are utterly associated with the
most caste-ridden aspect of life. These
are the things .which we ought to re-
call to ourselves and, therefore, since
we owe to Sanskrit so much of that
inspiration which alone can help us to
go ahead, let us try to find out what
our people feel abou it, If we can co-
exist with English, if Hindi and Eng-
lish can co-exist, why not Hindi and
English and Sanskrit also? In the
south, people are putting up this ques-
tion: let us support English because
Hindi predominance is going to be a
very dangerous thing, Now, how -are
you going to answer this? Let us find
out what they feel in regard to Sans-
krit. If the south, for example, feels
that their apprehensions can be molli-
fied by the adoption of Sanskrit as an
additional alternative language, let us
find out. As I said earlier, I cannot
quite envisage in practical terms the
adoption of Sanskrit, But let us find
out. And Mr, Bhattacharyya wants
nothing more than to have the elicita-
tion of opinion and, therefore, I feel
that this is a matter which ought to be
supported, Government should not
stand on ceremony, should not take a
very technical position, Government
should take an imaginative view of the
situation and accept this, secure the
opinion of different people and then
come to whatever decision is thought
right and proper.

Mr. Chairman: Now, Shri Ram
Sewak Yadav, I would request the
hon, Member to take only five minutes,
The discussion ought to be concluded
by 8.30 pMm,
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15 hrs,
ot TR Q% T3 : HTIRT ST, =0
wEAE o F—

Shri A. T. Sarma (Chatrapur): The
ame allotted for this Bill must be ex-
tended. How can we express our
views in five minutes?

Mr. Chairman: Then, any hon.
Member may move a motion for ex-

tension of time, and then we shall
see.
Shri P, R, Patel (Patan): 1 move

that the time allotted for this Bill be
extended by one hour,

Shri D. C, Sharma: I had moved a
motion even earlier,

Shri A. T. Sarma: The time must be
extended. After all, it is a vast sub-
ject. We should have at least fifteen
minutes each to express our views.

Shri = Surendranath Dwivedy: 1
oppose this move for extension of time,
pecause it will block the other Bills
which have secured the ballot, and
for which I think time has been allot-
ted by the Committee on Private
Members’ Bills and Resolutions, I dc
not think that it is proper at this stage
to ask for extension of time,

Shri D. C, Sharma: I beg to move:

“That the time fixed for this
Bill be further extended by one
hour.”

Shri P. Venkatasubbaiah (Adoni): 1
support Shri D. C. Sharma’s motion.

Some Hon. Members: We all support
it

Mr. Chairman: I shall now put the
question to .vote.

The question is:

“That the time fixed for this Bill
be further extended by one hour.”

Those in favour may say ‘Aye’,
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Several Hon, Members: ‘Aye’.

Mr. Chairman: Those who are

against may say ‘No’.
Some Hon. Members: No.'

Mr. Chairman; The

it....
Shri Surendranath Dwivedy: The
‘Noes’ have it, I press for a division.

Mr. Chairman: All right. Let the
Lobby be cleared.

Shri C. K. Bhattacharyya (Rai-
ganj): May I make a submission?
Why not ask the Members to rise and
then make a count?

‘Ayes’ have

Shri-Surendranath Dwivedy: I have
asked for a division. So, what' the
hon. Member is suggesting cannot
be done now.

Shri C. K. Bhattacharyya: That can
be done in a few minutes., You can
ask the Members to rise and  then
count the number.

Shri Surendranath Dwivedy; Lot
there’ be a division, Let hon. Mem-
bers know for which purpose the
hon. Member wants extension of time
for his Bill, and how unreasonable
he is. , Let the entire House know:how
unreasonable he is.

Mr. Chairman: The hon. Member is
pressing for a division. So, let the
Lobby be cleared.

Shri C, K. Bhattacharyya: It my
hon. friends are fond of pressing for
a division for everything, we cannot
help it.

Dr. B. N. Singh (Hazaribagh): The
ruling has been given already, and
the Chair has asked that the chby
be cleared.

Y TR qaF qEF ;. Wl S,
U fadaT g7 « |

ot gy fag (Farordt)  feefor
&Y ST &Y o F g fAaa Té¥ rar
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Shri Hari Vishnu Kamath: Time
cannot be extended unless the House
gits longer.

Shri U. M. Trivedi: Of course, the
division is going to be he¢ld now. But
if the House is going to sit - longer
after extending the time for this Bill,
beyond five o'clock, then, of course,

. ‘there will be no need for this,

Division No. 10]
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Mr. Chairman; That question - can-
not be taken up now. The hon
Member has pressed for.a division
and there will be a division now.

The question is:

“That the time fixed for this Bill
be further extended by one hour.”.

The Lok Sabha divided:

[15.06 hrs

Aney, Dr. M. S.
Bakliwal, Shri

Bal Krishna Singh, Shri
Balakrishnan, Shri
Barupal, Shri P. L.
Basappa, Shri
Bhattacharyya, Shri C. K.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Chandrasekhar, Shrimati
Chavda, Shrimati

Das, Shri B. K.

Dass, ShrjG.
Deshmukh, Shri Shivaji Rao 5.
Dighe, Shri
Elayaperumal, Shri
Gandbi, Shri V. B.
Ganga Devi; Shrimati
Ghogh, Shri N. R.
Ghosh, Shri P. K.

Goni, Sri Abdul Ghani
Gounder, Shri Muthu
Hajarnavis, Shri

Hem Raij, Shri
Himatsingka, Shri

Igbal Singh, Shri
Jadhav, Shri Tulshidas

Dwivedy, Shri Surendranath
Kachhavaiya, Shei

Kamath, Shri Nari Vishau
Mishra, Shri M. P.

Misra, Dr. U.

Mukerjee, Shri H. N.

AYES

Jedhe, Shri

Jyotishi, Shri J. P.
Kadadi, Shri

Kanungo, Shri

Kindar Lal, Shri
Kougalli ShriH. V.
Kureel, Shri B. N.
Mandal, Dr. P.
Marandi, Shri

Mehdi, Shri S. A.
Mchrotra, Shri Braj Bihari
Mengi, Shri Gopal Datt
Mishra, Shri Bibhuti
Misra, Shri Mahcsh Dutta
Mohsin, Shri

Maudiah, Shri

Naik, Shri Maheshwar
Niranjan Lal, Shri
Panna Lal, Shri

Patel, Shri Chhotubhai
Patel, Shri Man Sinh P.
Patel, Shri P. R.

Patil, Shri T.A.

Patil, Shri V. T.
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri

NOES

Nair, Shri Vasudevan
Omkar Singh, Shri
Pottakkatt, Shri

Shaghank Manijani, Shrimati
Swamy, Shri M. N.
Swamy, Shri Sivamurthi

Rajd= o Singh

Rsju, Dr. D. S.

Ram Sewak, Shri
Ramaswamy, Shri V. K.
Rane, Shri

Rao, Shri Ramapathi
Ray, Shrimati Renuka
Saha, Dr. S. K.

Saigal, Shri A. S.
Samanta, Shri S. C.
Samnani, Shri

Sarma, Shri A. T.
Sharma, Shri D. C.
Shyam Kumari Devj
Siddananjappa, Shri
-Singha, Shri G. K.
Sinha, Shrimati Ramdularj
Subbaraman, Shri C.
Swamy, Shri M. P.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, ShriR. S.
Venkatasubbaiah, Shri P.
Virbhadra Singh, Shri
Yaijnik, Sbri

Yashpal Singh, Shri
Yusuf, Sbri Mohammad

‘Trivedi, Shrl U. M.,
Umanath, Shri
Utiya, Shri

yishram Pr asad, Shri

Yadav, Shri Ram Sewak

e

Mr. Chairman: Are there any cor-
rectiong to be made?

Shri Braj :Bihari Mehrotra (Bil-

haur): I want to vote for ‘Ayes’.

Shri ‘Mahesh Dutta ‘' Misra (Khan-
dwa): I want to vote for ‘Ayes’.

Dr. U. Misra (Jamshedpur): I want
tn vote for ‘Noes'.

¢*Two names could not be recorded.
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Shrj Braj Bihari Mehrotra: I want

-to vote for ‘Ayes’.

Mr, Chairman: Has the hon. Mem-
ber not voted or voted wrongly?

Shri Braj Biharj Mehrotra: I have

voted wongly.

Shri Surendranath Dwivedy: Once
he has voted, he cannot correct it now.

Mr. Chairman: If the hon. Mem-
ber has made any mistake in voting,
he can always correct it.

Shri Rameshwaranand rose—

Mr. Chairman: The result of the
division is as follows:

Ayes: 81; Noes 19.

So, the ‘Ayes’ have 'it, the ‘Ayes’
have it The time is extended by one
hour.

The motion was adopted,
&t T A% aIET - Wl W,
# yearq w7ar g {5 w9 w2T qF W
F forg sarr agr fear arg |

st arg fag (arcord) 1 &
T fae FWE |

Shri H. N. Mukerjee: I think you
were in the Chair when Shri Kamath
pointed out certain reasons why if to-
day his Bill. regarding Ministers dec-
laring their assets is not taken up,

then it is going out of the picture al--

together, for -God knows how long.

I want to submit to you and through
you to the House that perhaps it would
be fajr, and I'might add; generous on
the part of the Congress Party, if they
agree to thig Bill of Shri- Kamath
being ‘at least initiated today, because
otherwise those of us who are in a

minority in this House, in a perpetua) -

minority, as far ag the life of this
House is concerned, shall get :a feel-

ing that by brute majority, they are

. keeping out discussion eof a . matter

which affects the .integrity of the
Ministers. (Interruptions).

Shri U. M. Trivedi: I support the
motion by my hon. friend. (Interrup-

tions).
Shri D. C. Sharma rose—

Shri U. M. Trivedi: I would request
that my hon. friends like Shri D. C
Sharma and the Deputy Chiet Whip
who are here should see to it that thia
Bill which has now come on the Order
Paper after a long time after secur-
ing the ballot—we have already diffi-
culty in getting our Bills balloted ana
securing the ballot, and - with great

-difficulty this Bill has now come an

the Order Paper—is allowed to be

-taken up today, I . hope they will gee

reason; if they are also interested ir
the ultimate discussion of this Bill and
they do not want to shut it out, they
must agree to the extension of time
of sitting which is asked for.

The hon. Member

Mr. Chajrman:
But

has made his point quite clear.

.according to the rules framed by the

House, the time fixed for the discus-
sion of private Members’ Bill is 2§
hours. I think it cannot be extended
beyond that period. But anyway, I
shall convey your feelings to the

Speaker.
Shri Surendranath Dwivedy: Is it

not possible. even to permit Shr
Kamath to. move his Motion?
The discussion may not take place

today for lack of time, but at least
you should ‘allow him to move his

motion.

Shri Hari Vishnu Kamath: It
requires only one . minute. Then it
can be discussed next day. Otherwise,
the impression created in the country

.outside : -regarding Govt.. will be

that they are acting mala fide and
with a guilty conscience, This will be
unfortunate; I was to prevent that.
But to stall a Bill of this nature, espe-
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[Sri Hari Vishnu Kamath]
cially when corruption is in the air,
angd on terrafirma at Jaipur and other
places there was g torrent, a Niagara,
ot words about prevention of corrup-
tion. ...

Mr. Chairman: The hon. Member
should not make a speech now.

Shri Hari Vishnu Kamath: I am
not doing it, I am only pointing out
the difficulty. The time fixed for dis-
cussion of private Members business is
24 hours and now the House has
agreed to extension of time for the
current Bill.

Mr. Chairman: If you can kindly
persuad Shri Naval Prabhakar....

Shri Hari Vishnu Kamath: I do not
want to do that.- I am confident that
you have understood me. But I am
afraig that the other Members opposite
kave not been able to understand you
or me.

An Hon, Member: They do not
not want to understand,

Shri Hari Vishnu Kamath: As my
hon. colleague said, perhaps they do
not want to understand.

Shri Raghunath Singh: We are try-
ing to understand both you and the
Chair. )

1513 hrs,
[Mr. SpEAKER in the Chair]

Shri Hari Vishnu Kamath: I am
making a plea, Sir, in all humility and

earnestness with regard to the
Bill, which is item No. 3 on
the agenda which stands in

my name, which seeks to provide for
the disclosure of assests by
Ministers. You will realise in
the ballot that was held
I have been fortunate enough to get
this Bill fairly high up in the list. But
due to a mistake in the business a
fortnight ago, it wwas not reached.
That did not matter. But today there
was hope, every possibility, almost
certainty, of its being reached. But
now the House has adopted a motion
extending the time for the first Bill
in the agenda by one hour. My hon.
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colleague, Shri Yadav has tried to
move a motion asking that the House
sit for one hour beyond 5 p.m. Dis-
cussion is on that motion.

Unfortunately, if my Bill by this
fortuitous development by this exten-
sion of time for the first Bill, is not
reached today, under the rules, unless
you in your supreme wisdom and
authority permit—I would request you
and entreat you to permit it,—because
you ure the supreme custodian of the
rights of Members specially of the
minority in this House—it would be
pushed out of the picture. At this
rate, they can block anything they
like—and we cannot do anything in
the matter—by their sheer majority.

Therefore, I would request that you
may be pleased to permit me to just
move it, taking only a minute, SO
that my Bill is not pushed out of the
picture, Under the rules, wunless
this is done, that will
be the result and a fresh ballot will
have to be taken. I leave it in your
strong and competent hands.

Shri D. N. Tiwary:
this move.

Mr, Speaker: There is no question
of any opposition, The time limit has
been fixed by the Committee and then
approved by the House. We were
proceeding according to that. But the
House is master of its own business
and can extend the time for discus-
sion of any business beyond the allot-
ted time. Now the House has extend-
ed the time for the first Bill. How
can I override that and give Shri
Kamath time for his Bill? We will
have to stick to the fresh allotment
of time just now made. I hope the
hon. Member would also agree with
that.

I want to oppose

Now he desires me that I should
either allow him to move his Bill in
between or extend the time beyond
5 o'clock so that he may have an
opportunity to-move his Bill. But that
cannot be a sufficient reason, that just
because a Member wants to move his
Bill, therefore, the time should be ex-
tended.
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Shri H. N. Mukerjee: If you will
bear with me for a moment, I have
been trying lo submit that this is a
matter which Shri Kamath had men-
tioned at 2.30 .M. only in order to
have as assurance from the Govern-
ment Party that they would not use
their perpetual majority in this House
to push his Bill out of the picture.
I know you are bound by the rules
also and you cannot go beyond them

unless  there  are ery special
circumstances supervening. but
I am trying through you

to appeal to the Government Party
to see that an impression does not go
about that because they have a
majority, they can push completely
out of the picture discussion of a Bill
which seeks to discuss the question of
the assets of Ministers.

This Bill being of 'a  particular
nature, I do feel that Parliament owes
it to itself to see that it is not, for
purely technical reasons, pushed out
of the picture. I opposed the exten-
sion of time for Shri Bhattacharyya’s
Bill, even though I am personally
keen that is should be long discussed;
I opposed it because I saw in it 2
desire on the part of the ruling party
to push out this Ministerial Assets
Bill. Therefore, my feeling is...(In-
terruptions). I am speaking as
modestly as possible, with as much
quietude as  possible. Parliament
owes it to itself to see that no im-
pression goes about that the majority
in this House blocks, through purely
technica] argumentation, discussion of
a matter which refers to the questiun
of corruption in the highest echelons
of our country’s gervices. Therefore

I am asking if only this little conces- -

sion could be made that at 5 O’clock
you allow Shri Kamath just a coupie

nf minutes to move his motion, so -

that it could be discussed. I do not
know if the rules help you to do that.

Mr. Speaker: By how much bas
the time been extended?

Shri H. N. Mukerjee: Extension is
by one hour for Shri Bhattacharyya’s
Bill.

Mr. Speaker: How long will it take
that Bill to be disposed of?

Shri Hari Vishnu Kamath: 44
minutes were left at 2.30 p.m. for
this Bill. Now one hour has been added.
It comes to 1 hour 44 minutes.

Mr. Speaker: Then there is one
hour for the other Bill. So it comes
to 2 hour 44 minutes. It js not a
question of one or two minutes.

I entirely agree with Shri Mukerjee
that this House should not give the
impression that simply because one
party has got a majority, therefore, it
can push out any Bill, in this case
a Bill which seeks disclosure of assets
of Ministers.

Shri Surendranathp Dwivedy: That
is thé unfortunate thing that has hap-
pened.

Mr. Speaker: into

Can I go
motives? )

Probably, if Shri Kamath had not
been overcautious, these 15 minutes
would not have been lost, because J
am told by Shri Mukerjee that he
took precaution in warning the other
party that they should noi act in a
manner that his Bill might be pushed
out. Where was the need for that. If
he had gone on without it, probably
it would have been reached.

Shri Hari Vishnu Kamath:
not raise-it suo motu.

I did

Mr, Speaker:
the other side?

First it was done by

Shri Hari Vishnu Kamath Yes, yes.

Mr. Speaker: That is a different
thing altogether then. But I took that
from Shri Mukerjee.

Shri Hari Vishnu Kamath: No, no.

Mr. Speaker: 1 agree that the
House should not give that impression
that because there is a Bill which tries
to make it incumbent upon Ministers.



3515 Constitution DECEMBER 6, 1063  (Amendment) Bill 3516

[Mr, Speaker]
to give details of their assets, there- AT 9 AW AT AT T WINT a-a g

fore the House should extend the time 3 & .
for the current Bill, But on the other & | A WIS % | 17

hand, as Shri Mukerjee said—and 1 %R ST SEWIT & 9fed & G
also felt—though he opposed the ex- ST aFat g ST ¥ wreaw X 4t fedr

tension, more time must be gien to the N ) N
Bill under discussion, because it is THY WToT & Wieaw § T 9 fF 49 ¥

very important. I can say that the ST AT AT g | W #y gfee F
Members on the other side may aiso &y 5T #, T " &7 9 O §

have felt likewise as Shri Mukerjee ;
felt. They might have honestly felt TR HEFT WTHT FT W |

that i i
at the present Bill must be given e sifersafer &1 wTerm

longer time. How can I go into the ) - .
motive or the intention behind their EHT &l € | TR gA wua fa=rd &Y

move? IYF GIA TAAT T TG GEAT qH, Y
Shri Hari Vishnu Kamath: You fE< ST GE'M E“r qT SET a | g

rightly said that you cannot go into - -
the question of  motives. But as a 1577 g9 T FHIEY 9K IART § AY @

Judge, you have always tried to go & fif guehr ot adt at & oY FoF ey 1
into the course of human conduct and 3 | T &7 g @ ﬁ!ﬁﬁ% AT

the inferences to be drawn therefrom. N N . -
Unfortunately, as it has transpired ST a wfas § 9K d@Esd S
today, the Members opposite, the T SHY WY FH | GeFd B gy F amy

Benches opposite, will be branded, 3
much to my regret, outside in the /1T TS AT AR T WY il
country with malg fides and a Y s faar o <@r 8, 9% S avg &
guilty consience, with so many skele- AW gAY AW T TCE WIST

Sior should mat g0 sbroad. They T T Y E 1 ot g e &
should not block my Bill. That is for =Y v wTeT ST 33, SEET Huw
all my request. % NS a8 & i ST 7o wfawrd

&t T R avew g S F AT A FT ;B AR A AT
q 9 fadas wegm P § o e & Foenl ¥ g W@, STy g @ 1 A
TT g GEFT F1 W TSATHT AT Stm W fagaw & IfRF Wt sear
SITY, gaT fay st § o femrg T g1

S WTST FT N IS AT 6 B qG T FAIR 39 F7 gui wr & v oe
a7 ¢ fF SwEe & fao w9 @ o ¥ & AT 1 ¥ FX T I G F VAW
WIYT g aFY & S ST ATMEEE FUIL FT V@ & {F T $Y Ay
& | Iad fa T oW T & fasyror @ Y AT TEY | OF W9 97 9 39 30 F
AR AR sl | g S R ST ATAT 9T T STHS Y | T THY
W1 Sda T 2T gW AT G st gt & a1 & Sl aarar R @epa
&, JUFY g STaT & I W AT Y F 79 wmra—@f@al‘wwm“r\sﬁ
AT H & SAraFa g AT @ T TS FY I F & a1 T T IS
WTST & Hreaw ¥ £ f51 1 @07 7 awEy fF 9 3@ W A Q€T AR NP 99

& 1 & o A g S s # Qe mﬁﬁ,ww?mw?
FWEarsa F o g wasT T @7 FIQT AT AT EEY AT AR A
: Ay dega & fagm §, T & ot 9%, g

# faemea w0 §, wud faddt § @ N
qT, ML X B @ I g

& M fqQg FT7 F1 SaT T AL sl
WEMWrF as ARy g ST T FEFRT & afaq @ Y |
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fegafmFrgmuwam & s
REAATAT $T FEAT I T AT § I
feY, frgearr, 3 o 3© WY 7 ,
drr AT T ARFT TS T [
S ¥ qear ar @ifs §% @
AR, T8 I gC AT ATHRY ADlAt
R Bl W@ A aAfaE qar woq
gra Aaad IF AT AN SwAr ag
gradt ® 5 ag 7y wReEr W
ST T8 8, iy 98 S a9
TP TG, AAF A g | qF W
T @RI &7 HOT g <7 6 owar & 6w
A I AT ag FW I AR I@F T
T T FL |

WS qE T FAG WF Al Il
FHA AT I AR & AT qTE FE
AT T AT AW AT ST 997
&1 ¥ Y 3 91 a9 T, TqG R a9
T HIC JTHT FAST BT AFFTA A IR
dfa TaT, w ¥ < @ | Tt §
977 AT & S GH /WIS o, aT H/wew
&7 oY for wrar rse; s fgedY § TS
T W A T G, T B qAT
TF-TE W GT-9T GG T | 9
ST @ 9g T AT St 9gr o g
T o9 A @ FT WE A T
WE AT FEA @T F qE
wa| 9w W § 1| R WgEm
A T FY ATHL AT GET AT fe@Ew
& =t #r A 7 7 5 e wmw
aega a1 4Y s fgedY F qra-are arr
St R F@ HIST IR g FA ¥
YT 4, IAT H a8 HEFT & T [
FA TR & 1 ST & 77 F 9 IaAT
THEY TN G ¥ g & Forar awer
HEHT & qe7 ¥ TS a1 qa (27 A g
g ag agr T asar g Fr ag T AW
T § | AT See AT FT
TIFHEAREFRENY

ST G F A A @A E At gy
T S I AW 7 awed w1
W AR OO &g oy SOar & v
I ST WY BT q=IET A7 I | AR
T F g ¥ wif wfyw g o
T g

T T T A 5 o 7 @r
W F wad F faedq W g, 9
SNEA B O[T AT AW, @Y
SAAT qE TGN GNI, AT TG g |
feor 1T 39 &7 a1 WY FY S )
gfawr § srgw F7 feedt a1 femgmardy
# fEaTs [T A¥EmET A § 9K 9
TFR, At 6 FEw F grg § §, w99
TN X G F E, T aY 5w a%g #
faare 7 Soar S wfaur # SO A
| & | gfae A FEaw w1 fea
Teeaq dfqurm & g1 § 5 g qaar
sftat gFET & @0% a1 @r & S B
forg 7R @ £ % fvae @dT 3 ag
ST § | ST HHE T FE T agy
femm & ew ST AR S WINT T
S AT WTST Y AT, ST HTYTH
T WINTF q97 I, qfeer §1 9@
H qEFTST FT WIAT G497 7T q7 HAA F
qYT ¥ qIH Tl BT qYT FeFHd HINT
F qga ¥ qIa ATl F7 9g 9 g |
S FETeT AT gSe WaE AT
Hegd & AU 37 §, dd are afz §
afrer, 7, WWE, T, &
Tt ¥ fag w37 ot aga Qi gl
T ¥ ¥ € TS Wi 3, a8 W W I
FE QY 3T A A F AN I | WA
St ST BT Wt GGWTET AT AT ATE
Fed a1 WY T Y 9 AT GA—

5t o ®o WFFH: HY qga A
AT ATAT ATHAT [E T oAT—
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=t YW JTF T W qHA &
W & T wIE | 9 G g A
H FES WAL AT | [T I F AR
# Fga QoA S § @ A e
AW & g &, W A @ ql A
g ¥ mar 9 | sefhe gg &t sy
AT ¥ ot 7S AR ¥ W @
g fomd smar & wfuse wga 7 &),
IqT g ANET A &l

ATIATE F g arg #1 JaT &,
AT T g a9 HT FAT G | GwAT §
fozame <@ #1 agg ar@ & S §
afs ag a=v few & 7 9 & v oy
1T TG T A, TAT T Ag fear
ST =Tfed faadr @@ & Y Siar 9%
ST U T &, T AEE WL AW g9 F
T RE A g W, A oww
% |

= st & g # gaeT fadny swar
E‘I

oY go ato it gw ¥ $1E
& J =Y e gt 7 Far £ wvaq
¥ gy WoeTY § WX qEHT & g /T
T Ao #1 3eafe g€ & st iy
TN FAMfEa TidEy ) oSERT
T T S & A 4 A
IR ag W q9qmr 5w & faw ¥ 307
Y depd § un A o g € 1 qg
A E | F TEH WA E | gw oy
dgd  Wmd § A @ga aw
Wowed g dfFw Sfew
B9 %1 a9g § wfus 7 a1y §
afea & aawar § FF fergeam § geaa
FHY Y O HTET AT UST AT AGY @Y
AR AW M anfET§ . . .

st sPrER et ()
@Y & 4T |
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=t go Ato famidy : WY A, areAy
AR qTpa WO @Y & | F a8 o 7
HIAAT § S & S T w OF 9 o
IO W A gfte F qge & § 9w
g T g | A d
g wroT qear &, et afey vt &
FAT ALY | A 9 Wgd F AT AT (5
TR wgrEr ot fow w1 § o faw A
A &, 99 T § HH) SHR I F
fag Rt A wrEE F gy FReAT
gNT | TEe aTd ST € 9g Sn &
o< § ot @ | el aaeg a1 ag @
i fegwy &Y srf §, <t for o sy @
ST %€ €, T ATy GaT 81 WL g el
IS WqTET A G HF |

T 99 H waw Q@T gnm fF
fardt T =St #7 ag@ w9 o g€ @
ar o weet § F9r Far 1 w7 ey
FT TOHTIT AGH &7 37 & aF 99 I
FAT FIE IS AL AT 19T S 3 R TRH
2 @Y o AT FEA Tg 97 gAT AT |
o qgq 9 frAR ¥ e’ @
G e frwren o @ @ s fe
fat wst s & 9” qx wfafsq A &
F, AT AW & ATEGET HT FIE T
gUA FHA FY AT A OFAR T T
W ¥ F q@T aEEr qqie fer o
& forad fF seelt a@ & i &t
gfez gz s | g faege Toee a9 €
fF ag favas agg & @a@E § AR”
# gaadr § iF TF 9g@ & A A
7g T I 9T A1 § | 5wy 39 -
faare o< 9 Y557 g 9 s g
s T & S g fr oweg & aw
N ¥ q@ v T 97 0

# gusar g fF o A gy w
TETATST G A 3T R & 3 7 A
TG | I aw] W ¥ o 78 WY & v forma
foraar =i s A TR @ T | N FW
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7 g T oAt = wgrATd aws @ o
F a9z g & 9 fw afz st wgramd
g fasiga ary o fgedy s el & ey
faeft et wmar 1 o sie Faar wm,
&t fir Aaft wromst & ¥ @ Y ag ag A
£ g7 aF far< A gt | A
& UF Q&Y wraT T A AT q4qH
g9 7 U & fouw 37 @Y 9w
At # ¥ 2y wfama ¥ 9 9@ §
foraar ar wfwax @l @ T &
R § T A AT AT 99 AT
¥ Faar w1 @ @ ¢ oy ou feafy §
A AT F9AT IF HY OGS | g
& & war mn fw @ wfas wifs
T W H AT ARy § S T qWIH
ATl FY WA ST F IH AT F A
a8 og=r %y | K " g fF @ewd
UF FEd IFT WIAT 8, TeEy T g |
IEFT 93T TfET WX Fga a9 * afg
& T1fgd | 78 g9 § W g T
Wt & fF dmr w5 | zad g e
BN | #fEe AT AT OSEHT S AT
FTA GATE FAA § I9HT g8 TET HoT
&1 gm 1 ag gfemo ey <@
& fr fegrgeam & fas e, anq =
F AT, FR IJA F 4T @ FA g |
7g TE 1T fgd {5 S ey qFE
FIH FCQ & a1 A gIeq griagrie A
gorafagl & g SAwr AT §ET
LTAT 81 | Wy oY @AY =ifey foad
AT Y FEaT 9 QAL T FTH
TAT GF | A F @ A G
Y T 9T FHi T AEY Z1 whar g | fE
B SRS qgW, oA wreT @ & &,
HE TILET AT T, AT A
aYE gu T TaT AR | B

gafad & it wgrand § e FEw
VI AT X af7 Fén e faa &
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F gz fadas & 99 § ¥ 0w T
grar =gy )

Shri Hanumanthaiya (Bangalore
City): Sir, the Bill before the House
has attracted great attention through-
out India mostly in the intellectual
circles. There is not much interest
for this proposition, so far as I could
sense, among the people in general.
The other day I read in a paper that a
great leader like Dr. Katju saying that
Sanskrit would be a very effective all
India link for the purpose of Indian
unity. I agree with that view. But
as everything has its own laws and
principles, so has language, which
changes in two dimensions: in time
and in space. This law seems to be as
effective and lasting almost ag the law
of gravity. You see any language in
any country. It varies from place to
place and from time to time. Take
even one of the regional languages—
Kannada or Telugu or Tamil. Modern
Kannada or Tamil or Telugu is some-
what different from ancient Kannada,,
ancient Tamil or ancient Telugu. In
400—500 vears’ time the language puts
on a new appearance and a new
garb, Most of our excellent literary
output by the old great poets are found
in Sanskrit and the old regional lan-
guages. But on that account it is im-
possible to make it current coin for
modern intercougse. At the same
time these masterly achievements * in
the field of writing have very greatly
influenced the modern language and
the modern mind. It is almost like
a human being growing from one age
to the other. He may be very wise
and effective, say between 40 and 50
vears. Afterwards the body becomes
a little weak: maybe, the mind grows
or sometimes it does not grow. But
once we pass the threshold of 60, we
cannot act as a man between 40 and
50 does. Time make changes like
that. In the case of Hindi, I am told
that there are at least 25 varicties,
differing from place to place in North-
ern India, Bernard Shaw has made
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a great point of this law in his drama
called Pygmillion. This law is applica~
ble to Sanskrit also. It has changed
in course of time and in course of
space, Our best works in the field of
religion and literature are embedded in
this language. We should not neglect
these ancient heritages merely because
it did not happen to be current lan-
guage or current coin of intercourse.

There is another lacuna in the mat-
ter of the use of Sanskrit language.
Thousands of years ago, those who be-
came masters of this language wanted
to keep it as a close preserve. They
did not allow some class of people to
go into the depth of this language.
They did not want women, shudras
and mlechas to go into that depth.
They made it a close preserve, with
the result that it ultimatelv came to
be identified. in the modern mind, with
those principles which are against
equality by which we ‘stand and by
which we take our oaths of office or
membership as the case mav be. That
is another disadvantage attacheq to
this language. Tt is not what is called
a mere imaginary, disadvantage. In
Mysore, I happened to start a depart-
ment, when I was in offie, in order to
encourage ' literary and cultural deve-
lopments. I got published several
books on great epics and other literary
works in Kannada language. In the
legislature I had to face great criti-
cism, because of the step I took., They
attributed to me. that f am revivine
all the old fessilised ideas of priest-
craft, caste privilege and things of that
kind. 'That was far from my mind.
I merely wanted the literary excellen-
ces of our language to be the common
property of the people. That was
my idea. But the cirticism came this
way. Therefore, if we make Sanskrit
one of our official languagss, maybe
there will be that criticism. That the
criticism ‘has already been voiced bv
my hon. friends from the Communist
party.

At any rate_having studied both the
views, I want to take an impartial
view, & view that will ultimately do
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good to this nation. We decry the 19th
century as being a very reactionary
century. 1 do not want to enter into
that controversy. But it is in the 19th
century that the United Kingdom of
Great Britain achieved jts highest

‘point of glory, and this glory was not

achieved by stones or water or forest,
but by human beings. Every person
worth the name in public life, or in the
field of literature or science, had his
background, his schooling, on the
basis of the classical languages: Greek
and Latin. Every great man whom we
come across in English history or poli-
tics studied greece and Latin in the
grammer schools or in other schools.
That gave them such a good founda-
tion that they started on the inheri-
tance of their forefathers or what is
called the European heritage or renais-
sance. Then the modern languages
gave them the necessary knowledge of
the existing affairs of things, and they
became almost perfect men for any
work that was entrusted to them. 1
envisage that in order to produce such
finished personalities in this country,
Sanskrit and Persian should be the
classical languages that the people
must be allowed to study. It may be
that some people select Sanskrit and it
maybe that some people gelect Persian.
It may be that some people select both.
It does not matter. But if you want
our youth to rise in stature and stan-
dards and achieve great things for this
country, their education must be
sound. Their education must be solid
and that can only be done by studying
Sanskrit ‘in the first instance and
Persian also in the second instance;
for even on merits, Persian cannot
come up to the standard of Sanskrit.

I am a sutudent of literature and I
have dis~ussed this question of litera=
ture with people all over the world.
There is hardly any langiuiage in the
modern world which has attained the
peak point or the high standard of
Sanskrit in the field of epics and other
great literary works in the form of
drama, ete. I wanted to compare our
epics with the European epics; -that
is, Homer's Iliad and Odyseey. I went
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through from the first letter to the
last letter of these two great epics.
It is no exaggeration to say that if that
mighty epic, the brightest epic of
European civilisation is compared to
the Ramayana or the Mahabharata, it
is like comparing some big mountain
in South India to Mount Kailas or the
Himalayas. Sanskrit has attained
that height, and no regional language
in India, no modern language in the
world has been able to attain yet that
height of excellence in the field of
literature and religion. The other
fields have not been covered by San-
skrit because it did not grow. It had
to come under the operation of the
law of two dimensions, as I had said.
Therefore, I would request the House
to in~lude it as one of the languages
in the Schedule but not necessarily
for the purpose of official intercourse.
If we include English as one of the
languages in the Schedule; self-respect
and ‘gratitude to our forefathers de-
mand- the inclusion of Sanskrit as one
of the official languages.

Mr. Speaker: Dr, M. S. Aney. I
would like to know how long the
M'nister would require for reply?
I have got seven to nine names with
me.

Shri C. K. Bhattacharyya: The extra
time allowed for this debate was one
hour. Out of that one hour, 20
minutes have been taken away by
Shri Kamath and his supporters.
Should that be included in my time?

Mr. Speaker: They are also Mem-
bers. Those minutes have to be debit-
ed to this account. If some contro-
versy arises in the Bill or Resolution
under discussion, that has to be debi-
ted to that subject or the time allot-
ted to that subject. How long will
the Minister take? I have about eight
to ten names with me, Acording to
the present allotment the debate has
to be concluded by 4.14. Shri Bhatta-
charayya has the right of reply. He
might take about ten minutes. There-

Constitution AGRAHAYANA 15,1885 (SAKA) (Amendment) Bill 3526

fore, there are only. 15 minutes that
can be given to the Minister.

Shri C. K. Bhattacharyya:
give me at least 20 minutes.

Shri Hajaranavis: I shall try to
finish within 10 minutes. I shall give
five minutes of my time to Shri
Bhattacharyya.

Some Hon. Members rose—

Please

Mr, Speaker: I am afraid I cannot
call anybody else.

Shri Muthu Gounder (Tirupattur):
We want to speak. The Tamilians are
the only people who object to Sans-
krit.

Shri A, T. Sarma (Chatrapur): I
may be given an opportunity to speak.

Mr, Speaker: I cannot do that with-
in the present allotment.
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Shri Hanumnnanthaiya:
support it.

We also

Mr. Speaker: Is that the desire of

the House?

Several Hon. Members: Yes, yes.

Mr. Speaker: Then the time may be
extended by another hour.

Dr. M. S, Aney (Nagpur): Mr.
Speaker, Sir, the motion before the
House which my hon. friend Shri
C. K. Bhattacharyya has brought for-
ward is a very simple one. At the
same time it is a very important one.
The Bill consists - of only two
clauses. In the second clause he sug-
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gests that after the word “Hindi” the
words “and Sanskrit” shall be inser-
ted. Except for this change, the rest
of the provisions of Part XVII of the
Constitution dealing with official
language is kept unamended. I want
to mention this fact first. Because, all
that my hon. friend, Shri Bhattachary-
ya seeks is to put in Sanskrit as a
co-official language along with Hindi.
That is what he wants to do. The
other provisions relating to Hindi
being the official language are pro-
vided for in the remaining sections of
that chapter. He does not want
Sanskrit to be inserted there. The
important point which I want my hon.
friend, Shri Hanumanthaiya, who
made a splendid speech, to bear in
mind is this. All that he wants is
that Sanskrit should be recognised
and honoured as an official language
along with Hindi. In the olden days
there was a way of honouring men.
If the greatest honour was to be
given to a man, he was called upon
to occupy a seat along with Indra.

fagraan  maEThreemfresy

Indra used to call a king who
has done great service to ¢ome and sit
with him and share along with him
the ornamental seat of throne. He
did not want him to exercise the func-
tions of Indra but he wanted people
to respect that king. The position
which -my hon. friend, Shri Bhatta-
charyya has taken is that of Indra.
He wants Sanskrit to be respected as
much as Hindi is respected. That is
the position that he wants to
secure. Therefore, if this Bill is
vassed as it is, there is no danger of
Hindi being superseded by Sanskrit.
Neither is it his idea to create further
trouble. as envisaged by my-friend of
the DMK party. The position of other
languages will remain the same even
after the passing of this Bill, just as
they were unaffected with when we
passed a Bill prolonging the life of
English for official use for a certain
period of time. So, the only question
is whether it should be done or not
and my answer is that it should be
done,
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I will now give my reason for it. If
we are to really carry out or imple-
ment the position’ which is given to
Hindi in the Constitution, then Hindi
has to be developed and enriched. That
can be done only if Hindi and other
national languages which are mention-
ed in the Schedule draw heavily from
the treasures of Sanskrit. That is the
only way in which they can get them-
selves enriched. That is the only way
by which our regional languages as
well ‘as Hindi itself can come up to a
position at which we can confidently
say that now Hindi is so competent,
50 enriched and so developed that it
~an safely be entrusted with the work
which the Constitution intends it to
perform as the real official langauge.

Secondly. if there is any language
which has really close touch with the
maijoritv of languages of India. it is
onlv the Sanskrit language. There-
fore, if all the regional languages of
India cannot be made the official
languages but some languages should
he recognised as official languages,
Sanskrit is the onlv language which
can vperform that function. Because,
out of Sanskrit has grown several
lanpuages. Shouraseni. Magadhi, Pai-
sakhi and Maharashtri are the four
lancuages out of which most of other
vernacular languages have grown.
Resides the vocabularv aof words in
all th~s2 languages, which have ulti-
matelv now grown into our modern
languages. is mostly Sanskrit. Almost

80 ner cent of the words of these
langusee are from Sanskrit. So in a
wav, Sanckrit is the onlv language

which has close association with al-
most everv language. with all . the
naonle whn speak different languages
~f Tndia. Therefore. the veovle of
India have got common resnect for

 this lansuage second only to their

mather languare.

1 think the idea of my friend is only
ta include it oc a language in the
Constitution. Now the modern edu-
rotinniste find it difficult to make ade-
auate provision for encouraging the
studv of Sanckrit  Notwithstanding
tha fact that the entire Indian culture
is il]\,umined with the impress of Sans-
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krit, proper provision for the study of
it ijs not made and the attention which
it ought. to deserve is not given to it.
If we include Sanskrit as official lan~
guage in the Constitution, as Shri
Bhattacharyya has suggested, naturally
-a situation will arise where the position
©of Sanskrit will improve.

Other advantageg will also flow out
of it. For example, the literature of
other languages can take advantage
of Sanskrit, and that is another factor.
I can give many more reasons but I
feel ‘rather tired. These are some of
the reasons why I want the motion of
my hon. friend to be carried by this
House,

Shri Hari Vishnu Kamath: Mr.
Speaker, by your leave, I move that
the debate on this Bill be adjourned.
As the House has been pleased to ex-
tend the time for this Bill by another
hour, it would not be concluded today,
‘which means that it will come up the
next day allotted for Private Members
Bil], that is 20th the last day of the
session. I am all in favour of this Bill
being discussed for the whole of that
day, for full two and a half hours, if
need be. I am not bothered about it.
Rather, I am anxious that it should be
taken up and fully discussed. But I
would humbly and earnestly plead,
since my hon. friends have expressed
their wish not to block my Bill, lest
they should be taken amiss, I would
request that the House may be plea-
sed to adjourn’ the debate on this Bill
under rule 109 of the Rules of Pro-
cedure. It will otherwise be a very
dirty trick played on me if they do not
accept this very innocuous motion of
mine. People outside the country
will tend to regard it as a dirty trick
played by the brute majority just to
block my Bill. So, I move:

“That the further discussion on
the Bill be adjourned.”

Shri Kapur Singh
support my hon, friend.

(Ludhiana): I

Shri P, Venkatasubbaiah:  Shri
Kamath is in the habit of making

1652 (Ai) LSD—T.
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such statements. In fact, the suggestion
for extension came from....

Shri Hari Vishnu Kamath: I know
my language. He need not teach it.
I know the English language,

Mr. Speaker: Order, order, Shri
Kamath should not try to reply.

Shri P, Venkatasubbaiah: It is Shri
Prakash Vir Shastri who has asked
for extension of time.

Mr. Speaker: I will give every one
an opportunity.

Shri Hanumanthaiya: Shri ‘Kamath
talks of the brute majority of the
Congress party. At the same time, he
wants their votes.

Shri Hari Vishnu Kamath:
“otherwise”.
properly.

I said
He did not hear me

Shri Kapur Singh: I do not want
to take the time of the House. I want
to associate myself whole-heartedly
with the observations of Shri Kamath.

Shri P. Venkatasubbaiah:
Kamath is always in the habit of
making insinuations and charges
against the party in power. Now he
has charged us by saying that we have
been obstructing and trying to shut
out his Bill. Actually, the suggestion
for extension of time for this Bill
came from Shri Prakash Vir Shastri,
and not from the ruling party. If the
ruling party has a big majority, that
is not the fault of the ruling party. It
is an index of the confidence that
people have reposed in us. That is
why we are here. He has always been
in the habit of making insinuations
and using such objectionable language.
I strongly protest against the language
he has used against the party in
power.

16 hrs.

Shri Rane (Buldana): Sir, it
appears that Shri Kamath and hon.
Members of the Opposition are under
the impression that the Government

Shri
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has a hand in the motion for exten-
sion of time. I can assure you and
the hon. Members of the Opposition
that the Government has no hand in
this. As a matter of fact—I will be
frank with you—I told the Secretary
of the Parliamentary Affairs Ministry
two days back that Shri Kamath’s
Bill might come up and he should
instruct the Secretary of the Ministry
of Home Affairs that they should be
ready. So, there are no mala fides on
the part of Government. I can assure
you that. Of course, you know, that
many times you also are helpless.

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
I am here in attendance on behalf of
Government. 1 have neither object-

Shri Hari Vishnu Kamath: We do

not accuse you.

Shri Hajarnavis: But may I submit
that the subject that we are at present
discussing is of importance.

Shri Hari Vishnn Kamath: I agree.

Shri Hajarmavis: Hon. Members
have expressed concern and 1 could
not say that the discussion should be
shortened. I am entirely in the hands
of the House.

Shri Hari Vishnu Kamath: The
whole of the next day may be taken
over this Bill.

Shri Hajarnavis: If Shri Kamath's
Biil reaches or it touches, we shall
discuss Shri Kamath’s Bill. I do not
mind. I am entirely in the hands of
the House. The House controls its
own procedure.

Shri Ranga (Chittoor): May I take
it that the Government also is willing
to agree that it should be kept alive?

Mr. Speaker: Professor Ranga would
realise that even if the motion is
.accepted, there is another Bili and
that will take one hour.
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Shri Harli Vishnu Kamath: You
were pleased to suggest some time ago
that the House can sit for two or three
minutes more so that I can move the
Bill.

Mr. Speaker: But who knows, time
for it might be extended?

Shri Hari Vishnu Kamath: The
motion can be made with your con-
sent, and you can see through the
game.

Mr. Speaker: I will have to put it
to the House.

Shri Ranga: I would like to say one
word to the Government Benches. It
is not that they should take the atti-
tude of being merely indifferent; I
wouid like them to associate them-
selves actively with us in seeing that
this Bill comes up for discussion.
They themselves are seized of the idea
of an Ombudsman. They have said so
in this House as also in the other
House. The hon. Home Minister also
has said that he is now preparing his
own scheme in order to put down
corruption in all ranks, in the Govern-
ment administration as well as in the
ministerial ranks. Therefore it is in
conformity with what they themselves
have expressed to be their special
anxiety that we are requesting them
also to associate themselves with us
in seeing that this Bill is given an
opportunity of being discussed in this
House.

Shri Hari Vishou Kamath: Other-
wise it would be hypocrisy.

Shri D. C. Sharma: There is nothing
abnormal and exceptional in the Bill
which Shri Kamath has brought for-
ward. The assets not only of Minis-
ters but also of members of the Con-
gress Party are reveaied to the Con-
gress Party. Therefore there is noth-
ing exceptional in it

Shri Hari Vishny Kamath: Then
why fight shy of it?
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Sh:i D. C ‘Sharma: At the same
time I submit that any charge like
that can be submitted to the Congress
Party. Therefore we are not afraid
of this Bill being brought forward.
But I cannot understand why the lady
protests too much. Why does he insist
$0 much on bringing forward this Bill
today? )

Shri Kapur Singh: There is no lady.

. Shri D. C. Sharma: I was quoting
from Shakespeare. And he says he is
a master of the language! Why is he
insisting so much on it? I think, Shri
Kamth will live for another five or
ten years and there is chance for us
to discuss this Bill.

Shri Hari Vishng XKamath: And
allow corruption also till then?

Shri D. C. Sharma: But why should
he insist on the Bill being taken up
today? Has he taken some tip from
some pundit that the Bill should be
brought forward today? I believe,
Shri Kamath should take things as
they are constitutionally, realistically,
politically and diplomatically and
accept what is going to happen in the
House and not press too much for his
Bill. I know, it will come. I also
know what its fate will be.

Shri Hari Vishnu Kamath: Let it
be discussed.

Shri D. C. Sharma: They talk of
thé brute majority and say that we
do not want the Bill to come forward.
But suppose this Bill comes forward
and again we vote against this Bill,

Division No. 11]
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then they will say it is -the brute'
majority. Therefore what is the good

" of tdlking about this brute majority? -

I think, this Bill is not going to be
passed. Shri Kamath should look
upon this question very .coolly and

‘ghould come forward with this Bill

when it is due. I can assure him that
this Bill must come. Shri Kamath iz
a gentleman who is the most persis-
tent and he will not let it go. It will
come one day. But why should he

"Insist on it today?

Shri Hari Vishnu Kamath: Post-:
pone eradication of corruption also.
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Mr. Speaker: I am putting it to the
House now. The question is:
‘“That further discussion on the
Bill be adjourned.” ;
The Lok Sabha divided:

{16-10 hre, -

‘Swaniy, Shri mmﬂn
Reddy, Shri Nerssigiha

AYESB
Abéy, Dr. M. S. Nair, Shri Vasudevdn
Kamath, Shri Hari Vishou Pottakiart, Shri
Kipur Singh, Shri Rangs, Stel

Yashpal Singh, Sbsi
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Balakrishnan, Shei
Balmiki, Shri
Bhattacharyya, Shri C, K.
Brajesh war Prasad, Shri
‘Chavda, Shrimati

Das, Shri B. K.,

‘Ghogh, Shri N. R,
Hanumaathaiya, Shri
Hem Raj, Shri

Jadhav, Shri M, L,
Jyotishi, Shri J. p,
Kindar Lal, Shrj
Koujalgi, Shri H, v,

Shri Hanumanthaiya:
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Kureel, Shri B. N.
Mahighi, Shrimati Sarojini
Mandal, Dr. P.

Mehrotra, Shri Braj Bihari
Miera, Shri Mahesh Dutta
Mohsin, Shri

Niranjan Lal, Shri

Patil, Shri D. S.
Prabhakar, Shri Naval
Raghunath Singh, Shri
Raju, Dr. D, S.

Raju, Shri D. B,

Ram Sewak, Shrl

Mine is not Hindi.

(Amendment) Bill

Rane, Shri

Rao, Shri Ramapathi
Ray, Shrimati Renuka
Roy, Shri Bishwanath
Sarma, Shri A. T.
Sharma, Shri D. C.
Shagtri, Shri Prakash Vir
Shyamkumari Devi, Shrimati
Siddananjappa, Shri
Subbaraman, Shri
Venkatasubbaiah® Shri P,
Verma, Shri K. K.
Virbhadra Singh, Shri
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I wish I had learnt these two

recorded.
Mr. Speaker: He is for ‘No’?

Shri Hanumanthaiya: Yes Sir; I am
for ‘No’.

Shri Raj Bahadur: I have not voted.
My presence may be recorded.

Shri Hajarnavis:
voted.

I have also not

Shri Mahesh Dutta Misra:
no quorum in the House, Sir.

There is

Mr. Speaker: The Ministers say
that they have not voted. I will
have a count. There is quorum. The
result of the Division is:

Ayes—10.
Noes—39.

The motion was negatived.

Shri Ranga (Chittoor): Mr. Speaker,
Sir, I would like to associate myself
with the supporters of this idea that
Sanskrit should also be included in
the list of languages which are to be
recognised by the nation as a part of
our mational heritage and jf we should
"have some link languages in this
country, Sanskrit should also be one
of the link languages.

One of my greatest regrets in my
life 'as a student and as a scholar has
been that I have not had the oppor-
tunity ‘of learning either Sanskrit or

languages. If in this country the
same system of education had pre-
vaileq when I was a student, as ob-
tains at Oxford and Cambridge, I
am gure I would have had the oppor-
tunity of Jearning these two languages
in addition to my own. But unfor-
tunately in those days Sanskrit was
not so much favoured by the British,
nor was there Hindi in such a promi-
nent position. So, I had to be con-

. tent with studying only my own lan-

guage, Telugu and English and when
I went over to Oxford, I was forced
to study, also unexpectedly, both
French and German. It was a diffi-
cult task and yet I learnt them. That
was the position, in fact with almost
all over Indian students. We had to
learn two other European languages
in addition to English. If that is the
case even now with the British Uni-
versities, why shoulq we not also.
make a similar effort in our country?
I am all in favour of developing all
our Indian languages and more spe-
cially Tamil because Tamil, accord-
ing to me, is as ancient as Sanskrit
if not more ancient, is a very highly
developed language and has a lite-
rature too. It is there in the south
with us. In fact, it is the basic lan-
guage for all our four south Indian
languages; Malayalam, Telugu, Kar-
natak and then Tamil. It used to be
called by some other name, not Tamil
in thoe days. But nevertheless, th~’
is the marrow of pur bones. Then, on
the top of it, the bone has come and ~
the body also. All that has been pro-
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vided by Sanskrit for all other lan-
guages except Tamil. Tamil has had
ity own independent development.
On the other hand, Telugu, Kannada
and Malayalam adopted Sanskrit
grammar. There it has become the
warp and the weft of our language as
well as our literature. Naturally,
anyone who wants to be really a
good Telugu scholar or Kannada scho-
lar or Malayalam scholar has to be
well-versed in that language and any-
one who wants to become an excel-
lent gpeaker in that language, must
necessarily come to posses knowledge
ang proficiency also of thousands of
Sanskrit words. It may surprise
quite a number of our friends from
North India to be told that our pro-
nunciation our use of Sanskrit words,
is purer than what the Hindi friends
are able to use. Fortunately or un-
fortunately for them, Persian and
Urdu came to super-impose them-
selves over Hindi so much so that
their pronunciation, their use of Sans-
krit words, hag become vulgarised or
prakritised—not vulgarised, but popu-
larised—or rusticated, but with us we
kept our Sanskrit words pure. We
have termed them into our own lan-
guage. We made it very clear also in
our own grammar that we are term-
ing them into our own language by
adding what are known as vibhalkti
and prityaya, dumubhulu and so on.
So great is the influence of Sanskrit
over a]] but one Dravidian language.
Naturally, we are pleased that some-
one has made a suggestion like this.
We would like to have Sanskrit re-
cognised in this manner as my friend
Mr. Hanumanthaiya has put it. I
have also read the epics which are
popular in the Western literatures and
T have read our own Sanskrit epicg as
translated into Telugu and Kalidasa’s
Plays galso, not only Plays but also
Prabhandas and even stories and all
these things. Our literatures wil] be
very poor indeed if they are shorn of
these translations from Sanskrit lite-
rature. So, if we want to develop
our own languages, we must see to it
that the mother language, the Sanskrit

;

language, is developed, preserveq and
protected.

One suggestion I would like to make
gor whatever it is worth. The learn-
ing of Sanskrit has got to be made
more easy than it is now. Unfortu-
nately, although we have a number of
Sanskrit Universities in various parts
of the south in India, not many people
are coming forward to study there,
E\fen scholarships gare being given;
stipends are being given. It is be-
cause they do not see any future for
themselves. If on the other hand
Government were to recognise Sans-
krit in the manner in which we are
suggesting to them, then opportuni-
ties will be createq for a large num-
ber of our people to learn Sanskrit,
to become pandits or scholars and
then have a good enough future for
themselves to look forward to. In
that way, we can preserve this great
treasure not only of our past culture
and past thoughts and past poesy, but
also we will be able to develop our
own genius through Sanskrit and
through our genius we can develop
Sanskrit literature also. So, I am
in favour of this motion.

Shri A. T, Sarma (Chatrapur): Mr.
Speaker, Sir, I wanted to speak in
Sanskrit, but I regret I wag not per-
mitted to speak in Sanskrit as per
the existing rules of procedure.

An Hon. Member: You can,

Shri A, T. Sarma: As per the exist-
ing rules, I was not permitted. How
can I gpeak in Sanskrit?

Mr, Speaker: I have not permitted
him to speak in Sanskrit because he

has always been speaking in English
here. !

Shrli A. T. Sarma: That i3 why I
am obliged to gpeak in English.

Mr. Speaker: English he hag chosen
for himself. I can allow him to speak
in Hindi if he wantg {o.
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Shri A, T, Sarma: I will speak in
English.

Sir, I whole-heartedly support this
motion. In this connection I want to
express my views how Sanskrit lite-
rature and the language has worked
from about 5000 years B.C. We know
what is meant by the term ‘Sanskrit’
It means ‘purified’. Whether there
wag another language and it was a
purified product of that language after
purification or modification has to be

examined.

From the Vedic ages till now we
have been using Sanskrit. That is
my opinion, And I shall presently
prove that Sanskrit was a spoken
language, and it has been so from an-
cient times till now. Even now, in
India, there are certain families who
speak  Sanskrit in their houses and
do not use other lamguages. We are
now using Sanskrit in an indirect
form. From birth to death, we are
using Sanskrit anly. The other lan-
guages are for our own purposes. But,
for these samskaras. starting from
jaatakarma up till the death cere-
mony, we use only Sanskrit, and we
perform all these samskaras in Sans-
kerit. )

If we wake up in the morning, we
recite Sanskrit slokas. When we take
our bath, we recite stotras. If we per-
form any puja and worship our Gods,
we worship them in the Sanskrit
language. There is no-other language
for that purpose. If our children be-
gin their lessons, they begin with
‘Shree Ganeshaya mamah’. For any
auspicious work we begin or we do,
we say firstt Shree Shubhamsatu or
Vande Mataram or Om Tat Sat. Simi-
larly, if ‘we conclude anything, we
say ‘Itishree’. In the Hindi language,
these terms, namely ‘Shree Ganesh’
and ‘Jtishree’ have become idioms.
So, even now Sanskrit is in use in
various forms. And, therefore, we
could not afford to meglect the Sans-
krit language, even though we may
speak so many languages in India,
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If we look at the actual position, wes
can see that even our Government
are using the Sanskrit language in
severa] forms. QOur motto ‘Satyameva
fayate’ is a Sanskrit term. Even the
technical terms which have ben coin-
ed in Hindi are almost 99 per cent
Sanskrit words. So, Sanskrit is not
out of use. It is not a dead language.
Still, it is alive in our country. I
shall explain in a few minutes for
how long it will be so and how long
it will play its role in the field of
literature.

First of all, what is meant by the
term ‘Sanskrit’? It is said:

“Samsritom naamae daivi vak anya-
akhyataa maharshibhih” Dandi of the
6th century has defined that it is a
divine language, and’ Sanskrit ig call-

ed as amaravaani, surabharati and
devabhasha. That shows that it is
not a degenerate language. It is

existing from the very beginning up
till now.

Sanskrit has got two forms actual-
ly. One is Vedic and the other is
classical. Ome is called vaidika and
the other is called laukika. The
Vedic literature is s vast literature.
The Vedas are four in number. After
all, what are the Vedas? They are
defineq as: ’

“Apaurusheyem vaskyam vedah”
That means, the Vedas were not writ-
ten by any person. We are not in a
position to trace out who wrote the
Vedas. Even the Western scholars
have tried their best and they could
not. find the date of the Vedas or
the origin of the Vedas. But they
come to the conclusion that at least
five thousand years ago those books
might have been written. That was
their conclusion. So, let us be satis-
fied with their conclusion. We can
easily see that from 4000 B.C. the
Sanskrit language has existed. But
that was Vedic Sanskrit. We see that
in the seventh century B.C. Panini
flourished, and he wrote his grammer
called the Ashtadhyayi. There, he
mentions about 50 grammarians and
about 15 niruktakaaras. That means
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that by that time, Sanskrit was in its
-extremity, and about 60 grammarians
wanted to modify the language. That
is the nature of a language. A lan-
guage goeg on changing, if it is a liv-
ing ome. That shows that Sanskrit
was a living language, and a]] the
grammarians wanted to check the
irregularities in the language, and
they tried their best, and lastly,
Panihi, the grammarian could modify
ang check all the irregularities and
‘put it in a proper form. From that
date, it has been called Sanskrit, that
is, samskritam; samyakkritam means
“modified’. From T7th century B.C. we
are having the word ‘Samskrit’ in our
literature. Even at time time many
-granthahas and even the books on

Shri Hari Vishnu Kamath: ‘Sans-
'krit’ means ‘refined, and not modi-
fied’.

Shri A. T. Sarma: Samskritam
samskritam chaivg samskrite( qFT

JT GG \:)

Shri Hari Vishnu Kamath: Vanye-
ka samalan karoti purusham ovas
samskrita dharyate.

Shri A, T. Sarma: Samskritam
means TEIF FAq purified on
modified. (Interruption by Shri Hari
Vishnu Kamath) Samskritam cha

Prakritam chq prakritam chaiva sam-
.skritam samskriteh samskriyate.

Shri Hari Vishnu Kamath: Alami-
daaneem,

Shri A. T. Sarma: So, it means
‘that Sanskrit is a modified language.
“The living language was checked by
-grammarians and all the irregulari-
ties were removed and the language
was put in a particular form. Then,
"it was called Samskritam. That was
about the 7th century B.C, Even at
that time all the books on Jainism
were written in Sanskrit. But ﬂ_~om
the 5th century B.C. i.e. from the bu‘t‘h
.of Buddha we find another Prakrit
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language, that is Pali, which was in
vogue at that time. Pali alsp played
a great part,

Shri Raghunath Singh: It wag not
Prakrit, but it was laukik.
Shri A. T. Sarma: Pali was Pra-

krit, and we call it Ardhamagadhi. It
is a kind of Prakrit. It is not a

laukikbhasha. Palj ig included in the
term ‘Prakrit’. It is called Ardha-
magadhi. (Interruptions).

Mr, Speaker: I am finding mysel?
in a difficulty. There are scholars
and vidwans on all sides. So, what
shal]l I do?

Shri Hari Vishnu Xamath:
none greater than you.

Mr. Speaker: No, I admit my infe-
riority,

Shri A, T, Sarma: My point is this
that from the 5th century till the time
of Vikramaditya we are having two
languages, namely Sanskrit and Pali or
Ardhamagadhi, which was g kind of
Prakrit. We find books in both the
languages. Even the inscriptions of
Ashoka were depicted in the Pali lan-
guage. But books on astrology and
Dharmashastras and all the original
books on darshan were written in
Sanskrit at that time. So, both the
languages were in vogue, from the
5th century B.C. up to the time of
Vikramaditya, or the first century
B.C. From the time of Vikramaditya
again, we find Prakrit.

Shri Ranga: Why does the hon.
Member not come down to the point?
We do not want a dissertation on
Sanskrit literature.

Shri A. T. Sarma: I am pointing
out that it was a spoken language and
it hag been a spoken language from
the Vedic times till now.

Mr, Speaker: Shri Ranga com-
plaints that the hon. Member is still
too far away, and he is still only in
1st century B.C. Now, he should come

to the 20th century,

But
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. Shri A, 'T. ‘Sarma: I shall explain
everything in 'a minute, There are
four stages in the languages of India.
Qne is the Vedic language of the
Vedic period, the seconq is Sanskrit,
the third is Prakrit and the fourth is
the modren languages. These are the
four stages in which Sanskrit has
undergone modification in so many
shapes.

- But these modern languages origi-
nated only in the 8th century A.D.
Till then, we had Sanskrit and Prakrit
side by side. At the time of Saatva-
hang there was Prakrit prevalent
throughout the country. At the time
of Chandra Gupta II, of the Gupta
dynasty, at the time of Harsha and
at the time of Bhoja, Sanskrit was
in its extremity. So, both the lam-
guages could play their part in lite-
rature and were in vogue. From then,
‘that is, from the 8th century A.D. we
are having these modern languages.
These modérn languages are the pro-
ducts of Prakrit.

Prakritih samskritam proktam pra-
.akritam tataagotam. All the modren
languages are called Prakrit lan-
guges. According to the  Prakrit
grammarians, they defined 64 Prakrit
languages, and in those 64 all the
modern languages come in. Oriya is
a Prakrit language, Bengali is a Prak-
'rit language, and so is every language
practically. According to the Indo-
Furopean philology these Prakrit
languages and Sanskrit come under
one group. Al] the morphological
languages have been assigned to one
group,

Mr. Speaker: Now the hon. Mem-
ber should come to the point and he
should also try to conclude now.

Shri Ranga: There are six others
wanting to speak.

: Mr, Speaker: There are opponents

also.

“Shri Kapur Singh: The whole House
accepts his thesis.
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Shri A. T. Sarma: My point -is that:
Sanskrit was a spoken language..
Even now it is in vogue. It is not a
foreign language to us. Some say
that Sanskrit is a difficult language
and it cannot be adopted us the official
language. But Sanskrit was official
language also from the 5th century BC
till now. I will prove it. There is-
an inscription in Girnar written by
Rudradaman which belongs to the 1st.
century AD, written in Sanskrit.
There is an inscription in Allahabad,
a prasasti by Harisena which is written:
in Sanskrit. All these inscriptions are
written in Sanskrit. Our Dharmasas-
tras are written in Sanskrit. They are-
nothing but the penal code. The kings
wanted to put them in Sanskrit. That
is why we are having various dharma-
sastras.

Mr. Speaker:
now?

What shall we do-

Shri A, T. Sarma: If Sanskrit is.
adopted as the official language, it is
not difficult. It can be learnt very
easily, within one year. There are
two aspects in Sanskrit, one the langu-
age side the other the saabdic side.
Learning the saabdic side will take a
long time, even 40 years. But the
language side can be learnt in one-
year.

I will tell you a story. Satavahana.
was with his wife. She said:

oYed aftqisgaw

The king could not understand the
language. He thought she was hungry
and wanted him to satisfy her with
some modakas. But she laughed at
him. So.he was offended thunder-
struck, He wanted to learn the langu-
age, some vyakarana. So Sarvavarma
composed the Katantra vyakarana. By
learning this within 6 months, he
became a . master of Sanskrit. That
shows that the language can be learnt
very -easily, within 6 months. We
have a grammar in Sanskrit which is
very refined, which can be learnt:
within one. year or six months.and
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through that we can learn Sanskrit.
There is no such grammar anywhere
in the world which can make a man
master in any language. Its phono-
logy, its alphabets and vocabulary are
very refined and enriched. In English
we have to learn so many things....

Mr. Speakér: That is not disputed.

Shri A. T. Sarma: Sanskrit can be
easily learnt and it can, without any

difficulty, be adopted as the lingua
franca or official language.
There is another point. I have

already said there are Aryan langu-
ages and Dravidian languages in India.
In Aryan languages, 60-80 per cent
words are Sanskrit. Even in the case
of the southern languages, excepting
Tamil, the other languages, Telugu,
for instance—Prof. Ranga has told
us—are influenced by Sanskrit. So far
as Telugu is concerned, the books in
grammar and rhetoric—Kavijanasraya
and Balavyakarana—were written in
Sanskrit. So if Sanskrit is made the
official language, there will be ne
difficulty.

I think it is the best language.
According to the linguistic classifica-
tion, Sanskrit is not confined to India,
but it is an international language.
All the morphological languages have
been defined as Indo-European langu-
ages and Sanskrit has been given a
prominent place in that grouping. So
Greek, Latin, Armenian, German and
Celtic languages are all interconnect-
ed with Sanskrit. If Sanskrit is
adopted as our official language, I
think all the world will - welcome it
and Sanskrit will flournish among our
languages. So in my opinion Sanskrit
is the language best suitable to be
chosen as the official language. I
wholeheartedly support the motion.

Shri Hari Vishnu Kamath:
point of order. There is no quorum
in the House. The House extended
the time twice for this Bill. But we
must have quorum in the House when
it is discussed. We are hardly 30.

On a

~.of information.
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Shri Raghunath Singh: 37. -

Mr. Speaker: Even that will not
make up the quorum. The bell is.
being rung—Now there is, quorum.

Shri Muthu Gounder.

Shri Muthu Gounder: I rise to
oppose the motion moved by Shri.
Bhattacharyya. I think I am the only
Member to do so; ours. is the only
Party which is opposed to this Bill.

Mr. Speaker: Shri Ram Sewak
Yadav is with him.

Shri Muthu Gounder: As- far as the
DMK is concerned, we are not against
any language of the world. There is:
always a mistaken impression some-
where in the House and also outside:
that we are against Hindi. We are
not against any language of the world.
So we are not against Sanskrit also:
We do accept that Sanskrit is a very"
rich language. It has got a literature-
thousands of years old. We know it'
because our language has a literature
thousands of years old and all along,
there has been a fight between Tamil
and Sanskrit. Also when such a
situation comes, we will continue this
same fight which was fought by our
predecessors.

Shri Hanumanthaiya: On a point
The DMK objective
is the formation of a Dravidian Union
consisting of the Kannada people, the
Telugu people and Tamil people. The
Telugu people and Kanada people are
almost Sanskritised in language and
psychology. How doss he propose to
combine these two States with his
Dravid Nad if he opposes Sanskrit so
vehemently? '

Shri Muthu Gounder:
different question.

That is &

When we form the Dravidian Union,
we will also know how to. adjust
things.

Mr, Speaker: Let him adjust things
for the present.
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Shri Muthu Gounder: We are not
opposed to the language. The Sanskrit
language has a history and tradition
and religion. It brought in this coun-
try Varnasrama dharma. This is the
language which is the root cause of
all this caste system, this is the langu-
age that has made crores of people
untouchables. We fought this San-
skrit language and the religion behind
it, the traditions behind it, the morals
behind it, under the banner of the
self-respect movement for the past 40,
50 years.

Before this Sanskrit language in-
vaded our Tamil country we were
having our own Tamil language. Under
the Tamil tradition we were having
only one God, and that is Siva, that
is kindness to all.

Shri Hanumanthaiya: It is a San-

-gkrit word.
Shri Mutha Gounder: We did not
After Sanskrit came,

have any caste.
the Vedas, the Upanishads came.
Caste, religion, brahmana, vaisya,
sudra, every community came with the
‘Sanskrit language. So, whenever we
think of Sanskrit, this unspoken langu-
age, we see before us only this var-
nasrama dharma. It is so not only
in this generation. From the time of
‘Tiruvalluvar and Kapilar we were
fighting against
was a religious language.

As our pendits and vidwans explain,
it is a religious language, the langu-
age of Aryan religion. Now a days we
are all one, we are all made one. After
-our hard work and labour for 40 years
through the self-respect movement and
other literature, we are now able to
see that Brahmins, Harijans and other
caste Hindus are all made of one com-
munity. We are gradually coming to
that. But if we again introduce this
Sanskrit, every evil will follow,
because it did a lot of havoc among
Tamilians and their literature.

Shri Yashpal Singh: On a point of
order, Sir. Sudratva is not compulsory.
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Shri Muthu Gounder: I have a right
to say what I feel, but I do not want
to hurt anybody’s religious feelings.
But on account of the Sanskrit langu-
age, its traditions and the caste system,
we do not take any pride in calling
ourselves Hindus, because when we
call ourselves Hindus, it seems that
we belong to some particular caste
or community. We want to call our-
selves Tamils. We are not accepting
even this Hindu religion because it is
backed by Sanskrit and the culture
behind Sanskrit.

There ig need for us to ‘introduce
English ag a natlonal language., I am
not. speaking on behalf of a foreign
language. Actually, there are so many
Anglo-Indians who still have their
mother tongue as English. But we
hesitate to make Fnglish our national
language, In such circumstances, where
is the necessity of bringing another
language which is not spoken at all,
as a national language. We are already
having 14 languages. That will do for
the time beéing. Le} us walt. Let
modern times enter India, let all these
religious feuds, caste barriers etc., dis-
appear. Then-let us bring Sanskrit
with its fine literature, so that we can
translate it into our languages:

Sanskrit really did a lot of havoe te
our society, especially Tamils. We are
now safe because Sanskrit is far off,
but if it comes, it will bring with it
all this Brahminism, Aryanism and
casteism. In our temples at Palani and
other places, Sanskrit words and
mantras are being still recited. We
hate it. On account of this Sanskrit,
we have to hate even those gods there.
Nowadays we are introducing Tamil
padals and stotrams.

Mr, Speaker: For the simple ques-
tion before us, we should not go be-
yond certain limits. That might hurt
others’ feelings.

Shri Muthun Gounder: Before finish-
ing, T only want to say that I do not
hate Sanskrit language. I know the
merits of the language somewhat.
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with all respect for that language, I
-still oppose this move,

5t ogre fag : weww wERE,
R e J & e aifae aifg & &
T R w1 F 59 faa w1 fadw
far &\ afEw smag 7=t oo sfagw
T TG, A 1w T
5 =t fasr wroew 1 gemie g
afre @i & wEifem, grids,
AT, qT ¥ FEw fFAT 9r |
IGAT FaTeRy ¥ gy afwer @wi 3
& X1 A U W7 GEF @ A

Shri Vasudevan Nair:
understanding you.

He is not

Shri Raghunath Singh: I have got a
right to speak.

Shri Vasudevan: Nair: Speak in
English.

=t e g ;T afwe @
q At gt @ W See ofEr
§ W A TN AT FAAT | G A
99 AW A Afed | wiw W O#
STEY | WY AW At X AW amSw
Tt § Frw o av ot fr a9 & A
AT TF 9T | SEFT W oY
T 9 |
1646 hrs.

.[MR. DEPUTY-SPEAKER in the Chair]

# ster =g § fr fom fagrt
FT 98 W@ & fF @epa = afsa wwr
T M 3 5 e ¥ o fred o
g E? ag AT Y Tar @Y v )
q fre ave & o fepd qT g § 7
fergeam & amgx @era T wrar o
AT T Tared) aF T TE

Al Y AW ATy S@i ;A"
T afaer ST Sfagi & & @F 9 |
qoEr F1 Afaw O @@L 91 )
JEEHT gC e & I warreeat § Afaw
T g | TRAX § 9 T OuW
&1 9g0 AT qF SN ! fore #Y
TR faaT AT {30 AR T2 HemET
F AT AT AT A7 7 4T a3 qeHd
&L 4Y ? 9g @emq 9

AT FRETC FT AfFC | 987 9
Lo HHTT AT THAAT & | AL TG ST
T ATH T &I &, T TS Wraw
# G gt gt 7§ gy § 1 wfEe
FIEIT A AT ATH GAT T AF
SRTRT FT ATAT &Y | WF ST 47 471 7
T ag 7w o & frFde Fw
qi=Et dTo @0 ¥ AFT Hielgd! ATy
qF AT | THT WTAT WEBA °V | TG
ATT qg AT 47 | SO A@EE &
M9 ¥ Fg 95 ¥ T AT TE A
FET AR G F F& AT T o 5
gt TART Tow FEW AT | Af
FYF ST F AT FEFT G | G
TATET qF A1 TR O W H Lo
afqaa @5Fq F T q |

qd # A AW gi§ ] | ="
O U9 W | ofEmw ¥ Fao
A W of | dfew war ok Jafew
fso =1 aml war gy & | T
W o @ gifew g€, e AR
ot 1 dfeF v #  Q@F aifaw
gs, T w7 oWy SfE qrefaat @
e ot W} gEd dfew wer o S
ad @ fegea ¥ @y 9 A
wT dfew Wy g€ AR W A KW
¥ 7 we gfern & @ @ 4 ST A
HTST AT g5 | T T AT F SATHT
FT FeAAT SF q G FL T8, A7 Y
Tt www gAY § | o° gy o fegwm
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[t <ga1e fog)
F X /@) o Y ot dfeF s
4t i &few W F ave &= S w9
#1 fergeam § fawre g, el
F FAR GAT | FIOTAL & Garer
I WR TR AW §F, §ESA #
HIST WATE g% | GRTEy NI et
AT T oY | farey g § e S

1, e T § Sifs st

T qET feewT o1, agi Sy Sy 9y )
TSTRd F1 w1 gitg N AT § AR
o ey # forgt g€ € 1 G o
& faet gf &

TR A1 J arer & o T
g 9 ¥ gt wrer § w9 fag )
afFm o 2E fF dtg o 9@ aF
fergmm & sy w8 & @ 9=
fF atg a=it &1 sqEe @@a § A
gAT | WRANIY X OfF qig AfA #
oAE wepa A fFan, qei qeal &
AR qeFa § frar at alg 99 aR
fergeam & e A% fegma F AR
gy e ufiar § Gt | 99 ¥ TS
7g fagre sk 9o 3w a% & @i
qr | § Mg Y FEAT AR g AFA
g A At o AR fggew ¥ &
T FfergT g T T G qw
iy e A9 fodr s Fuy &Lt
T Y TS WINT e A, g dfew
ATT Y | Y /T AT Fq & O afew
T ¥ Ao § § wow sfoew A
WO § 1A T W e § 1 F
yax & f fom afaer s & s
#, garr ¥, mar ¥ dopfa ders o
3 ag aeFd #1310 § | 594 fegam
& ST afeat § @eFa & X AG W
q | I 39 o g & Fea & fv afwer
¥ T FT G TG g |

%@ fa & w@ fadgs &1 @@
T E | FE ARG § WG A

G FT QE WNT HAHF A9
fed 1
Shri Kapur Singh: On a point of"
correction. My hon. friend just now
said Asvaghosh made translations from
Pali originals. It is not correct. He
wrote originally in Sanskrit. He did:
not make any translations from Pali.
=t gy fag : fafas g @
gheoma et ¥ "ega § gom a7 |
st WwEER e g
wgrem, ot wgrad S ¥ §ewd &
grag ¥ ot fadas ufewa frar & &
I F WEAT FT gR¥ ¥ i
FWTE |
T YT & gra § &7 1 A
oM A adigi g | gy i &
ag Fg7 B 9vFq S TOINT @Y A
99 A AW F afedt A O0E @Y A
SO FIAT faEmr | T AR A gg W
HTAT AT {5 G5 F FTUOT &F gAR,
g § qurlsm a9 AT @ q g A
TE FE AT GET T gHAN FY qqfT
FT ST AT | TR TF &T Ft v gy
ag Y a1 {5 qopq W 99 WaT TG
W, a5pa @ifag & F S Hv wr
W | § qgell a1 ¥ T FU AT
Fear § | foa @wit &7 9y wg &
A F T GI& a8 FT AL AT A
FT T2 AT Ig 59 FT &9 ¥ w50
qf g 9% & faer @t 8 | 39 WRaaw
FT§ a9 ¥ N T TG g AR
gfram & wa gl § g § ST
o=y gfe € qr o @, oy afeseft
R &t fagmit & oo 7 & e fear
% 98 T ¢ | W § OF T A
w7 5 & o & e § ww ar W)
FT GACT § ©
“aga} AT Feamoy AT FEIfT A
Freaomg
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T F1 79 7g § o ag aferr 3 v awoit
a1 g T FT W Ft @ fer Fsiy
a7 geafa a8 & 98 fow o) &
v A gwfa § S TR § gl
Y i weafyw § 1 ag smat & fag ot
Y L ¥ Mg & o sy ¥ st
& ford & | o e WA F afe g
| { ML A T gAT @ gEniSw
“egag F w1 & | fawiw s Y
woTHi F, WA F Al T oadEq
“qrer foaT, GATST ¥ 99 F GF 9T
T, I A gt | faegl ¥ |-
fo sl F1 eaua frar w97
Sarelt T qarEq @ g G, 9
T BT T | A Fg ot faRry
qg ot afer quTr F sHaca™ of
o F TR X @ TR Y @9 &
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qEgd Afg &1 WeI WY gaqAr
o § 9w @ fewmm €Y 1 wewa
¥ ofreradt @ wframme, d@Fd A
FqY QY FT TR, GO F
o= Fifeer @ wdme g, W fF
AT FT TF AGHT T~ AT AT
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&1 T a0 g FY A4y § S "qewq
T T & | 7@ gfe § "eFa Qo
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Slo UHFA g1, @ qega & fagm,
wepd F A7 AR qemT & 7=% wWr
R g ag W Eena § i ada.
yag fow gaf o famr gar &,
oS TH Iq I ST AR A AT FT &
da9 ST duee faEw &, In F
TAH TTGIF HEAAFL & T AT
TEATR &Y, 978 AT AT FeqeT
st g7 Tag g1 | "ega & fagm @y
w® | EWrT Y 39 W N ww aw
foram gaTR g Helv <@, AT S F A
¥ AT Sy 4€ 8, AR s
FeaqE g, Mifava goetq U+, TTo
FATETT FTES, #T AT TETET AT,
7z §9 HEpd & T W@ AN gEsd
F AT R | AfFT T ET FOEN
qE WY @EFT &Y fqaeT St s
arfed o1 a1 T &1 faw gw ¥
T I+ H TF ATTEF W1 F &7 H
HEAGT EIAT ATCT 9T, SAT AGH AT
AR "Wepd & ey § g i fava
& | 1 97 favng § 5 ot wgrnd
¥ 39 fagas & 45T F1 $B 99 IET
faemm 1 W Y o A for § g
& fau @ fagas § s far g
T weal & g4 § g9 fagaw Fy
HIEAT &7 g9 ¥ W F<aT § |
Shri D. C. Sharma: Mr. Deputy-
Speaker, Sir, I rise to pay my tribute-
to all the persons who have spoken in
favour of this Bill. I also offer my
felicitations to those persons who have
spoken against this Bill. I think Shri
Raghunath Singh has given the most
devastating reply to those persons who
thought that Sanskrit was the language-
of separatism,
Mr. Deputy-Speaker: He may con-
tinue his speech the next day.
17.01 hrs,
The Lok Sabha then adjourned till’
Eleven of the Clock on Monday,.

December 9, 1963/Agrahayana 18,
1885 (Saka).





